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GUJARAT AUTHORITY FOR ADVANCE RT]LING
GOODS AND SERVICES TAX

D/5, RAJYA KAR BHAVAN, ASHRAM ROAD,
AHMEDABAD,_ 380 OO9.

tffIo*
YMAEXET

ADVANCE RULING NO. GUJ/GAANN2O23/11
(lN APPLICATI ON NO. Advance Rul ing/SGS T& CGST I 2022 I AN 52)

Date: - 01 .03.2023

Shri .ligar Parikh (CA),
Shri Gautam Patel (Director) and
Shri .l dishbhai Patel Director

Brief facts:

IWs. JCP Agro Process P Ltd, 358/2, Alkapuri Society, 36, Nr. Tower,

Khadiyat, Kavitha, Anand-388545[for short -'applicant'] is registered under GST

and their GSTIN is 24AAFCJl399DlZ0.

2. The applicant, is engaged in the acti ity of procuring raw tobacco from

farmers and consequent sale of unmanufactured ,obacco.

3. The summary of the activity undertaken by the applicant, from the facts

as mentioned in his application is as under yrz:

. Farmers sow sapling, which subsequently grow into a plant;
o The tobacco leaves are considered ready for harvesting once it

changes its colour from normal green to yellowish green or light
yellow;

r The leaves are separated from thp main stem & left on the open
ground for natural drying & curing process;

o Once completely dry, the harvest is then collected & stored in a
suitable dry location, wherein the bigler sterns, the suckered leaves &
the main harvest is stored separately;

o This whole leaf or the broken leaf [forrred during the course of
bundling in gunny/jute bagsl are thereafter procured fro
farmer/agriculturist by the applicant; the broken leaf is
as 'Bhukko' in common trade parlance;

itr, A'i\'i

Name and address of the
applicant

M/s. JCP Agro Process P Ltd.,
358/2, Alkapuri Society,
36, Nr. Tower, Khadiyat,
Kavitha, Anand-388545.

GSTIN of the applicant 24AAFCJI399DIZO
Date of application 0t .1 1 .2022
Clause(s) ofSection 97(2) of
CGST / GGST Act, 2017. under
which the question(s) raised.

(aXb)

Date of Personal Hearing 09.02.2023
Present for the applicant
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This is primarily used in biri manufacturing or chewing tobacco
manufacturing.

4. It is the applicant's contention that they sell some part of this

goods/product, so procured from the farmer/agriculturist, on as it is basis, without

any further process.

5. The applicant further contends that they also carry out certain process

on the whole leaf/broken leaf, so procured from the farmer/agriculturist viz:

o process of sorting & cleaning;
o removing unwanted substances like small stones, earth particles,

cleaning out any residual smaller sized stem pieces;
o thereafter cutting and grading of leaves is done, which is popularly

known as 'unmanufactured raw tobacco leaves';
o since the unmanufactured raw tobacco is prone to change in colour

and flavour on account of passage of time like any agricultural
product, the applicant pgpry to carry out a coating process
primarily to retain the colour and flavour of the tobacco leaves for
longer period of time;

o This process ofcoating is further explained as follows:

6. It is the applicant's case that the coating is done to retain the

characteristics of the unmanufactured raw tobacco leaf for a longer period of time;

that it helps in preserving the nicotine content & protects the leaf from getting

destroyed by the bugs; that it is not affected by natural moisture on account of the

coating.

7. The applicant further states that post coating, the tobacco leaf cannot be

consumed directly; that it is thereafter only meant to be supplied to chewing

tobacco manufacturers for manufacture of scented/zarda; that the coating subsides

taste of tobacco and enhances the taste of flavour and fragrances subsequently

added to it by the manufacturer.

a

t0R

.c
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) the unmanufactured raw tobacco leaf is homogenously mixed
with solvent [in semi liquid form]; that this solvent contains
natural edible gum or some naturally occurring substances;

) that the coating process is entirely a manual process wherein
the leaves are laid on the floor and the solvent is poured on it;

F that consequent to the pouring of the solvent it is evenly mixed
and laid on the floor & left in open sun for drying;

F once it is totally dry, subject to cleaning, it is again stored in
gunny bags, for onward sale.
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8. The applicant has also provided copies of test report carried out at

NABL approved laboratory, to substantiate his claim that there is hardly any

variation in the characteristics of the product consequent to the coating process

undertaken by them.

9. The applicant thereafter has summarized his interpretation in reference to

the facts of the case, which is as follows:

lul procurement ofraw tobacco leaves in broken form [RCM applies
when brought from farmers].

5Yo

tbl trading of procured raw tobacco leaves in leaf form/broken form
as is received from the farmers.

sYo

lcl broken tobacco leaves given for processing including process of
layering re coating on tobacco broken leaves to the registered
person.

t2%

tdt supply [sales] ofcoated tobacco broken leaves in gunny bag. 280/o

(ii) What would be the rate of tax in case of coating process is done on
unmanufactured tobacco. If the applicant carried out the process of coating
on the tobacco belonging to other person ffob work basis] whether registered
or otherwise.

I l. Personal hearing was granted on 9.2.2023 wherein Shri Jigar Parikh,

CA, Shri Gautam Patel (Director), and Shri Jagdishbhai Patel (Director), appeared

and reiterated the facts as stated in the application. It was further submitted that

their product would fall under 2401; that as far as job work was concemed,, it will

be for registered persons only. They further sought a week's time to submit

additional submissions & case laws.

12. Vide letter dated 15.2.2023, the applicant has submitted additional

submissions, raising the following averments viz

that even after carrying out the process of coating natural gum on the
tobacco leaf, their product remains broken tobacco leaf and no new
product emerges;
that the coated product would fall under HSN 2401'a

c;
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10. In view of the foregoing, the applicant is before us raising the following

question for advance ruling viz

(i) Whether for the purchase of raw tobacco from farmer [including naturally
broken tobacco known as 'tobacco leaves or tobacco bhukko'] is covered
under reverse charge mechanism?
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that they would like to rely on the case of Yogesh Associates

[2006(199) ELT A22l (SC)] and Muthuvelappa Gounder & Sons

[201 0(256) ELT 321 (Tri-Chennai)] ;

the applicant further does not intend to sell/supply the natural gum

coated unmanufactured broken tobacco leaves under any brand name

& hence no cess would be applicable;
the applicant also seeks clarification with respect to applicability of
rate of tax onjob work service which they propose to undertake on the

broken tobacco leaf, supplied by registered suppliers, under GST.

Discussion and findinss

13. At the outset, we would like to state that the provisions of both the

CGST Act and the GGST Act are the same except for certain provisions.

Therefore, unless a mention is specifically made to such dissimilar provisions, a

reference to the CGST Act would also mean a reference to the same provisions

under the GGST Act.

14. We have considered the submissions made by the Applicant in their

application for advance ruling as well as the submissions made during the course

of personal hearing. We have also considered the issue involved, the relevant facts

& the applicant' s submission/interpretation of law in respect of question on which

the advance ruling is sought.

15. We find that the applicant has requested a ruling on the questions

already mentioned s upr a.

(iii) "Tariff item", "sub-heading" "heading" and "Chapter" shall mean respectively a
tariff item, sub-heading, heading and chapter as specified in the First Schedule to the
('ustoms TariffAct, 1975 (51 of 1975).

(iv) The rules.for the interprele ion of the First Schedule to the Customs ToriffAct' 1975

(5t of 1975), inctuding the Section and Chapter Notes and the General Explanatory
Notes of the First Schedule shall, so Jitr as may be, apply to the interpretalion of this
notiJication

17. Before moving on to decide the issue, it would be prudent to

reproduce the relevant notification, chapter notes, HSN notes, etc., viz
\ fon ,it),
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16. Under the GST regime, classification of goods shall be done using the

General Rules of Interpretation of the first schedule of the Customs Tariff Act,

1975, including the section & chapter notes and the General Explanatory Notes to

the HSN of the first schedule of CTA, 1975 in terms of Explanation 1 to

notification No. l/2017-Central Tax (Rate), which reads as under:
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> (4)
[Notification No. | /2017 -Central Tax (Rate), dated,28-6-2017]

Rdte of TLt (Schedu les) for soecified pootls under CGST - Schedules I to VI

In exercise of the powers conferred by sub-section (1) of section 9 of the central Goods and
services Tax Act, 2017 (12 of2017), the Central Gorernment. on the recommendations of the
Council, hereby notifies the rate of lhe centrul tax of -

(i) 2.5 per cent. in respect ofgoods specified in Schedule I,
(ii) 6 per cent. in respect ofgoods speciJied in Schedute II,
(iii) 9 per cent. in respect of goods specified in Schedute III,
(iv) 14 per cent. in respect of goods specified in Schedule IV,
(v) 1.5 per cent. in respect ofgoods specified in Schedule V, and
(vil 0.125 per cent. in respect oJ'goods specified in Schedule VI

appended to this notification (hereinafter re.feffed to as the said Scheduleg, thal shall be leviecl
on inrra-stare supplies of goody, the descriplion oJ which is specified in the cotesponding entry
in column (3) of the said schedules, falling untler the tarif item, sub-heading, heaiing ir
ch1ot1r, as the case may be, as speciJied in rhe correspondiig ,ntry in column 12) of the said
Schedules.

SC'HEDULE I - 2.5%

SNo Chopter/ Heading/ Sub-
heading/ Tariff item

Description o.f Goods

(1) (2) (3)
109. Tobatt'o leuyes

SCHEDULE IV - 11%
.s.

No
Chapter / Heading / Sub-

headi / Tariff item
Description of Goods

(1) (2)

13 210 t Unmanu/ttctured tobacco; tobacco refuse
olher lhan lobacco leaves

(E)

Norificorion No. 1/201 7-Central Tax lRare). doted 2g-6_201 7

Reverse Charee Scheme on specified under CGST

In exercise of the powers conlbrred hy sub-:rcction (3) o.f secrion 9 of the Cenrral Gootls und
services Tax Act, 2017 (12 o/ 20r7). the ('entrol Government, on lhe recommentlations ol the
Council, hereby specilies the supply-o.f goods. the tlescription of$lhich is specilietr in corum,n (3)
of the Table belou, and falling under the rariff item, tib-hroiirg, heacling or Chopter. as rhe
case may be, as specified in lhe corresponding entry in column (2) of the said rable,'matle b, the
person as speciJied in the corre.sponding entry in column (J), in reipect ofwhich rhe central rax
shall be paid on reverse charge basis by the recipient of the intra-itate supply of such goocls as
speciJied in the corresponding enrry in column (5) antl alt the provisioni i;f fiie said )a sholl
apply to such recipient, namely :-

TABLE

|)

SI, Ah

s
No

Tarilf item,
sub-heading,
heoding or

Chapter

Description
of supply o.f

Goods

Supplier of
good:;
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Recipient of supply

J
{/s
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In exercise of the powers conferred by sub-section^(2^)^ of.section 8 ol the Goods and Services
Til'ia;;r;;;;iio'n to Stut"si Act.'2017 (15 of 2017). the Central Govemment'.on the

;i;;;;;&ii;r "irtii 
Cdririit. trileby notifie' the rate ofcess as specifi_ed in column (4) of the

Sihedule aooended to this notification. that shall be levied on the intra-State supplles or lnter-
(iui" sunolids of such s.oods, rhe description of which is specified in the correspondrng entr)' rn

;J;;r- i5i ;;d i"itine inaii rhe tariffit6m. sub-heading. heading or Chapter. as the case may be.

as specified in the cor-responding entry in column (2)ol'the said Schedule'

SCHEDULE

(1) (2) (3) (s)

3 2101 Tobercco

leaves
Any regislered person

>G)
Notification No. I /2017-Compensation Cess (Rate). dated 28'6-2017

Rates of Com Densation Cess for s fied soods

S. No. Chapter/
Heading/ Sub-
heading/ Tariff

item

Description of Goods Rate ol goods

and services
tax

compensation
cess

5 Unmanufactured tobacco (without linre

ube - bearin a brand name

7 ty6

6 2401 nmanufactured tobacco (with lime tube) -

a hrand name

7 2401 30 00 obacco refuse, beari a brand name 6l\o

>(D
2. In this Act, unless lhe conlexl olhewise requires,-

>(E.}

HSN notes of chapter 24 [relevant extracts]

(72) " manufacture " meons processing of'raw malerial or inpuls in any manner thal.

res'ults in 
"l^rrgrnrc 

ofa niw producr having a distinct nome, characler and use and

the lerm "manufaclurer" shall be construed accordingly:

;
Page 6 of 12

(1)

Agriculturist

2401

65%

(3) For the purposes of this notification, the phrase "brand name" means brand name or

trad" na-", wheiher registered or not, that is to say, a name or a mark. such as symbol,

monogram, label, signature or invented word or writing which is used in relation to such

specilied goods forlhe purpose of indicating, or so as to indicate a connection in the

"ourse 
of t-.ade between iuch specified goods and some person using such name or mark

with or without any indication of the identity of that person'
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,arl - Ulor!:frclttrcd tob...o; tob r{ur.
2/t0l.l0 . Tob*o. no eiaruncd/srippcd

2401.20 - Tob.coo, p.nly or wholly cflncd/strippcd

2.101.30 - Tob.cco rcfita.

ttir Ucertirgcovtn: .

(l) Urnudrtrrcd tobacco in rbc foro of wholc Dl|Dtt q lc.t ca in 6o Eirraf !.a& or.8
crrod c ftracarod lcnrs, whole or srcmmcdtirippc4 Einmd a ulrimma4 bmlcn or
or (itrcl'di!8 piacs c'trt to shrpo, b4rt lot oobacco iisdy fol sDokilg).

Tobscco lcavo.. blcndo4 srcrnnadstrioocd and " cescd ouored I with
r Lpf of qpprllpriuc clmposition mlirity in orOcr ro pciear mutU roa arying dl sLo
!o pactarw ltc fl.ly(i.lr rre llro ol4rrd in rhi< hcading.

(2) Toboqco dur., c.9., wasr rcoltiug from tbc suainrhlir of tobcco lcrrrcs, or fior thc
m.BrfrctuF of tobIco Fod'&t6 (nslts, 3t rns, midribo, Ei@i!Sr" duri' c{c.).

>(D
Notification No. 2012019-C.T. (Rate), dated 30-9-2019

CGST rates for intra-State suDDlv of sDecified services - Amendment to Notification No.
I1i2017-C.T. (Rate)

In exercise ol lhe powers conJerred by sub-seclions (1), (3) and (1) of section 9, sub-
seclion (1) ol section I l, sub-section (5) o/-section 15, sub-section (1) of section l6 and
section 118 ofthe Central Goocls and Services Tax Aa, 2017 (12 of 2017), the (;ental
Governmenl, on the recommendotions ol the Council, and on being sqfisrted hat it is
necessary in the public interest so to do, hereby mukes the .following.further amendments
in lhe notification of lhe Government o.f India, in the Ministry of Finonce (Department of
Revenue) No. 11/2017-Centrul Tox (Rote), dated the 28th June, 2017. publishetl in the
Gazette of India, Extraordinary, Port Il, Section 3, Sub-section (i), vide number G.S.R.
690(E), dated the 28thJune, 2017, namely :-
In lhe said notification, -

(i) in the Table, -

(n) against serial number 26, in column (3), after item (ia) and the entries relating
thereto in utlumns (3), (J) and (5), the.fblkming shall be inserted, namely :-

(3) (1) (5)
" (ib) Services by way of.job work in relatktn to diumonds

falling under Ohapter 7 I in the First Schedule to the
Customs Tari.f Act, 1975 (51 of'1975):

0.75

(ic) Services by u,ay of job work in relation to bus body
building;

I

(id) Services by way ofjob u,ork other thun (i), (itt). (ib)
and (ic) above:

6

> (G)

Circular No. 1 26/J5/20I Q-GST issued by C BIC de aling u,ith clari/ication on sc'ope of
the nolification enlry at item (id). reloted lo.iob u,ork. under heading 9988 ol'
NotiJication No. I l/2017-Central Tax (Rate) duted 28-06-2017, states as follows

Page 7 of L2

FOR
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-1. Job rvor{ has becn dclired in ( ( is-f Act as undcr

''Job work nteons on)' trcolnrcn! or lrR cessing wtdcrto*en by o pcr.son on Eoods belonging to
ahother regitrefcd pcrson u d lh.' .'JprcsJi(n Joh xor*cr' sfutll be conslnued acconlittglv."

4. ln vicw of the abovc, it nuy bc scen lhat lhcre is a clcar dcmarcrtion lretwccn scopc of
the entries at itcm (id) and item (it ) uudcr hcading 9988 of Notification No. I ll20l7-Ceotral Tar
(Rate) dated 2t146-20t7. lintr.v at itcm (id) cov$s onl-v job rvorli scrviccs as dcfinrd in section 2

(68) of CCST Act, 2017. thal is, scrrices by way of treatmcnt or proccssiog undertaken by a

pcrson oo goods bclonging to anothcr regislcrcd pcrson. On thc othcr haod, thc cntry at hcm

1ir') spccifically cxcludcs thc scn'iccs covcrcd by cntry al rtcm (id). and thercforc, covc.s only

such sr,Ty.-iccs ryhich arc carricd out olr phyrical inputs lgoods) rvhich arc owncd by Pcrr'ons o$cr
th.'l thosc rcgistered uBdcr thc CGST Ad,

18. The entire process undeftaken at the farmers end and at the applicant's

end is discuss ed supra and is not being repeated for the sake of brevity. Of the two

questions posed in Sr. No. 14, in Form GST ARA-01, we find that the first

question is whether the applicant is liable to discharge GST under reverse charge

mechanism [RCM], in case of purchase of raw tobacco [tobacco leaves or bhukko]

from farmer. The applicant in his summary clearly states that according to them

they are liable for GST under RCM @ 5Yo. We find that in terms of Notification

No. 4/2017-Central Tax (Rate), in case of intra state supply of tobacco leaves,

falling under 2401 by an agriculturist to a registered person, GST is to be paid

under RCM by the recipient. Now "agriculturist" is defined under section 2(7) of

the CGST Act, 2017 to mean an individual or a Hindu Undivided Family, who

undertakes cultivation of land by own labour, or by the labour of family, or by

servants on wages payable in cash or kind or by hired labour under personal

supervision or the personal supervision of any member of the family. Therefore,

we agree with the applicant that in case ofpurchase oftobacco leaves/bhukko from

the agriculturist, the applicant is liable to pay GST on RCM basis at 5% 12.5%

CGST and 2.5% SGSTI in terms of notification No. 1/2017-Central Tax (Rate), Sr.

No. 109 ofSchedule I.

19. As a corollary to the above question, the applicant in the summary has

also stated that according to them, in case of trading of the said procured raw

tobacco leaves in leaf form/broken form without undertaking any process on it,

they are liable to pay GST @5oh on forward charge basis. We hold that the

applicant is liable to pay GST on forward charge basis at syo 12.50 CGST and

2.5% SGSTI in terms of notification No. l/2017-Central Tax (Rate), Sr. No. 109 of

Schedule I, subject to the condition that they are engaged in trading

w*
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leaves/bhukko, procured frorn agriculturist, on

undertaking any further process on the same,

as such basis i.e. without

20. The applicant has thereafter sought a ruling on the question of rate of

GST in case of sale/supply of coated tobacco broken leaves in gunny bag. The

applicant has explained the process which is mentioned supra and hence is not

being repeated. A manual process of coating the leaves with natural edible gum is

done to enhance the life of the leaves, to preserve the nicotine content and to

ensure that it is not destroyed by bugs/insects. The applicants case is that this

coating of natural gum does not amount to manufacture as defined under Section

2(72) of the CGST Act, 2017. Under the CGST Act, 2017, we find that

manufacture is defined as processing of raw material/ inputs in any manner which

results in emergence of a new product havine a distinct name. character and use.

The applicant has stated that no new product emerges post coating. The applicant

has also relied upon case laws to substantiate his plea.

21. The applicant has further stated that this coated unmanufactured

tobacco, is not fit for consumption even with lime tube since the tobacco has rough

surface & does not provide a soothing experience when put in the mouth. Further,

since the natural gum coated tobacco leaves subsides the nicotine it cannot be used

for smoking; that these leaves are ideally used by Zarda manufacturers for making

scented tobacco.

22. Chapter 24,tariff item2401, which deals with unmanufactured tobacco,

is reproduced below for ease ofreference:

liritT l.(m l)tr.riplion of ssnlr I nit

.otirl

{l) (:r {Jt t-l r (5)

!{rr I I \\rr\rrr( (.,: rr,rrrr,txrrr\r
2.lo I

:-l(l I

:101
:JOl
:.to I

f40l

o
o to
o20

fobdcao. ,t.rt:,lcrnrteal Dr srrtpPt.l .'

Flllc curcd i irtrnia tobacco
Sun cur€d counlry (nllu ) tobxcco
Srn cor€d vlltioir totrecc(}
Burlcy tobacco
Tobrcco lbr nrsnufrctura of h,tis. oo(

'l ob6cco for nranufrclurr' of
chc$-ang toh.ceo
Tobrcco for mnnufiaturc of
citer rrld ch€root
Ioblrcco fo. rrloufocturc of
hooL!h t.)b.ceo
()lhcr
l'ofurcco, portlt or *h.rll!' s,.,mme.t

Lg
kt
lA
Lt
tt

ta

It
!.a

ta

o30
0 -to
o50

:rot ro 60

240t to ?o

:401 lo 80

:401 lo 90
2,tor ?0
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20 to
20 20
20 30
:o 40
2() 5()
fo 60

Ia
tA
t8
LA
Ia
tC

It
tt
ka
La

23. In this connection, further, the appellant has also relied upon

explanatory notes. We find that HSN notes for 2401, reproduced supra, covers

unmanufactured tobacco in the form of whole plants/leaves in nafural state, cured

or fermented leaves, whole, stemmed/stripped, trimmed/semi trimmed, broken/cut,

blended cased with a liquid of appropriate composition mainly to prevent drying

and to preserve the flavour. Now, as per the applicant, the purpose of coating the

natural edible gum on the leaves, is to enhance its life, to preserve the nicotine

content and further to ensure that it is not destroyed by bugs/insects. Thus, though

the applicant has undertaken the above process of coating, consequent to the

cleaning process, removal of unwanted substances & thereafter cutting and grading

of leaves procured from the agriculturist, in terms of the HSN notes, it still remains

an unmanufactured tobacco. This is more so because even in terms of section

2(72) of the CGST Act, 2017, which defines manufacture, since no new product

emerges post the coating process, we hold that the product is classifiable under

CTH 2401 as 'unmanufactured raw tobacco leaves'. We further hold that the

applicant is liable to pay GST at28yo [4 % CGST and 14 % SGST] in terms of

notification No. 1/2017-Central Tax (Rate), Sr. No. l3 of Schedule IV.

symbol, monogram, label, signature or invented word or writing, used in

S%:

l.Irl
-l!rrr l
:do I

ll0l
:{0I
240 |

--- tsluc cured virgini! tobacco
--- Sun curcd counary (n.tu) tobrcco
--- Sun curcd !'itgini! toblcco
--- Butlcy r0b8cco
--- Tob.cco for rrranufacture of tririr
--- Tobscco for tratuflclurc of

che$'int tobacco
--- Toba.co f(}r rnlnufactut. ol_ cr8!r

and cher{rot
--- Tob.cco for In.nuflcru.c' of

hool<.h lobacco
--- Othcr

- 'Iobacco rcfurc

2.lo l 20 70

2{Ot 20 8()

2.lO I f,O 90
:JOr 3() 00

24. However, the applicant has submitted that they propose to supply the

said coated tobacco, to the customers in gunny bag without any brand name !q!
with their name being put up on the gunny bags so as to identi$ the lot. If so be

the case, we hold that the applicant would be liable to pay GST at 28o/o 114 
o/o

CGST and l4 % SGSTI in terms of notification No. l/2017-Central Tax (Rate), Sr.

No. 13 of Schedule IV, along with 71%o Compensation Cess in terms of
notification No. l/2017-Compensation Cess (Rate) dated 28.6.2017 (Sr. No. 5),

more so in view of the fact that in terms of the said notification "brand name"

means brand name/trade name, whether registered or not, & includes a name/mark,

t.Page 10 of 12
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a specified goods for the purpose of indicating, a connection in the course of trade

between such specified goods and some person using such name or mark with or

without any indication of the identity of that person.

25. We find that the applicant's reliance on the case of Yogesh Associates

[2006(199) ELT A22l (SC)] wherein it was held that merely adding some

substance does not result in the emergence of a new product and on the case of

Muthuvelappa Gounder& Sons [2010(256) ELT 321 (Tri-Chennai)] wherein the

Hon'ble Tribunal held that curing the tobacco by treating the same with jaggery

water, the product would continue to remain in HSN 2401 , substantiates their

avelTnents.

26. The applicant has also sought a ruling in respect ofjob work of coating

done on the tobacco leaves by them in respect of tobacco leaves supplied by other

registered persons. CBEC vide its circular No. 126/45/2019-GST has already

clarified that entry at item (id) covers only job work services as defined in section

2 (68) of CGST Act, 2017, that is, services by way of treatment or processing

undertaken by a person on goods belonging to another registered person. In terms

of the said clarification we hold that the applicant is liable for payment of GST at

the rate of 12 o/o (6% CGST and 6%o SGST) in terms of notification No. 2012019-

C.T. (Rate), dated 30-9-2019 on thejob work process ofcoating done in respect of

tobacco leaves supplied bv other registered Dersons.

RULING

27. In the light of the foregoing, we rule as under:

In case of purchase of tobacco leaves/bhukko from the agriculturist, the
applicant is liable to pay GST on RCM basis at 5% 12.5% CGST and 2.5%
SGSTI in terms of notification No. l/20l7-Central Tax (Rate), Sr. No. 109
ofSchedule I.

a

a Applicant is liable to pay GST on forward charge basis at syo [2.5% CGST
and,2.5Yo SGSTI in terms of notification No. l/2}l7-Central Tax (Rate), Sr.
No. 109 of Schedule I, in respect of trading of tobacco leaves/bhukko,
procured from agriculturist, subject to the condition that they are engaged in
trading of tobacco leaves/bhukko, procured from agriculturist, on as such
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basis i.e. without undertakins any further process on the same
I

I



a

a

t2

In case of supply of unmanufactured tobacco leaf consequent to coating the

same with natural edible gum, the applicant is liable to pay GST at 28Yo ll4
% CGST and 14 % SGSTI in terms of notification No. 1/2017-Central Tax
(Rate), Sr. No. 13 of Schedule IV. However, it is made clear that in case of
supply of the said coated tobacco to the customers in gunny bag with their
name being printed/mentioned on the gunny bags so as to identifu the lot,

then the applicant would be liable to pay GST at 28o/o [ 1 4 % CGST and I 4

% SGSTI in terms of notification No. 1/2017-Central Tax (Rate), Sr. No. 13

of Schedule IV, along with 7lYo compensation cess in terms of notification
No. 1/2017-Compensation Cess (Rate) dated28.6.2017 (Sr. No. 5).

The applicant is liable for payment of GST at the rate of 12 Yo (6% CGST
and 60/o SGST) in terms of notification No. 201201 9-C.T. (Rate), dated 30-9-
2019 on the job work process of coating, done in respect of tobacco leaves

su nplied bv other resistered Dersons.

(MILIND KA A (AMIT

MEMBER (SGST)

.{ f{.rP

MEMBER (CGS

.-,

Place: Ahmedabad

Date: o9 10312023

.i I,
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